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thermn are pending with the Auditor
fseneral, I have indicated that they
will be decided within two months
or so.

COMPLAINT FROM STATE  GO/EnN~
MENTS ABOUT REMOVAL OF FILES

*378. SHRI BHUPESH GUPTA.}
SHRI RAJNARAIN:
SHRI NIREN GHOSH:
SYED NAUSHER ALLl:

Will the Minister of HOME

AFFAIRS be pleased to state:

* (a) whether the atiention of Gov-
ernment has been drawn to thg news-

paper reports about the removal of |

eertain files o the Home Departments
of the State Governments of West
Bengal and Madras on the ave of
formmation of the non-Congress Gov-
®rnments there; and

(b) it so, whether he has received
any complaints from the State Gov-
ernments in this conneetion?

THE MINISTER OF STATE IN
PHE MINISTRY OF HOME AFFAIRS
(SHR] VIDYA CHARAN SHUKLA):
fa) Government have seen reports
im @ section of the Press ahout the
‘Wansfer of certain secret records
from the custody of the Governments
of West Bengal and Madrag to that
of the Central Government.

(b) No complaint but a request has
been received fromn the West Bengal
Government for the return of these
papers,

SHRI BHUPESH GUPTA: May 1
know when actually the papers were
taken from the Wesi Bengal Govern-
ment by the Central Government and
whether it is not a fact that the matter
has deen drought to the notice of the
‘Mome Minister and others by - the
Ministers of the West Bengal Govern-
ment and they made a very humble
request to get the flles back? Ie it
-mot a fact that all the files belong to
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‘ has actied very improperly in this
f

‘ {The question was actually asked
on the floor of the House by Shri
Bhupesh Gupta. '

to Questigns 3078
) the Home Minustry of the West Ben-
i gal Government and they relate to
} certain political matters? Is it no.
' also a fact that Mr. Annadurai, Chijef
Minister of Madras, also made 5 simi-
lar complaint and ecomplaints also
were 'made in Uttar Fradesh by Minss-
ters there that before they ook over,
the files were being taken away and/
or were being destroyed? 1 should
like the Home Minister to throw somz
light on the subject bhecause it dots
appear, that the Central Governmen~

matter, illegally, because these are
propertiies of the State, and they can-
not be brought in in the 'manner in
which they had been brought in.

SHRI Y. B. CHAVAN: I am certain-
ly prepared to throw light on it if
the hon. Member is prepared to see
into it.

SHRI BHUPESH GUPTA: I will
try.
SHRI Y. B, CHAVAN: I am glad.

The facts are that some of the reports
and papers ge from the D.1.B., Director
of Intelligence Bureau, to the State
Governments such as daily reports or
weekly reports. It is the practice
that those reports are returned back
automatically, but there were certaie
papers which were considered to be
papers involving national gecurify
which Govermtnent did ask the State
Governments to return. The Wesb
Bengal Chief Minister passed orders.
not the present Chief Minister bt
the previous Chiet Minister passed
orders, ang those papers were retury-
ed. -

SHRI BHUPESH GUPTA: Date of
the order.

SHRI Y. B. CHAVAN: Before hie
handed over charge. |

SHRI BHUPESH GUPTA: Just -
fore as he was being defeated.

*  SHRI Y. B. CHAVAN: The poinl
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1s that he was functioning as the | other authorities under the West
Chief Minister. His orders are as | Bengal Government, solely State mat-

Chief Minister. What matters is whe-
ther on that date he was the Chief
Minister or not. He was the Chief
Minister. The hon Membeyr made
some reference to whether the West
Bengal Ministers made g suggestion
lo me. As a matter of fact they
wanted to know whether the Chiet
‘Mu‘uster s orders were passed or not.
It appears that the Deputy Chief
‘Minister of West Bengal, Mr. Jyoti
Basu, did not know that those papers
were returned with <he orders of the
Chief Minister of West Bengal, the
previous Chief Minister of West Ben-
gal. When that fact was pointed out
to him, he did not say anything fur-
ther to me a! least.

SHRI BHUPESH GUPTA: Now,
Sir, what he said you have heard. I
hope the Presiding Officer here will
help us in profecting the public
interest as it is sometimes done by
vou and as it happened in the other
House yesterday. The D.I.B. reports
are sent to that Govermment and
brought back. It does appear
they were lying there for some time,
and only when they knew that another
Government was about to take over,
they were brought back. Therefore,
.it is an open expression of lack of
faith in a Government which  has
‘heen constitutionally elected and re-
turned to power in the State by the
:people and the electorate. Therefore,
the date i3 very very important, I
put it to the Home Minister that Mr.
*Prafulla Sen was acting hurriedly
when even the counting was going on
in his constituency and defeat was
almost certain, that in a hurried man-
ner things were done. You will
technically say that he was the Chief
Minister. Yes, he was the Chief
‘Minister, but how is it that all these
‘months and weeks he did not take
care to get them back and they were
brought in this manner? Files of the
West Bengal Government which did
not go from the Centre to West Ben-
gal, flles emanating or made by the

that '

ters, State papers, even some of these
were taken away along with these
D.1.B. things by the Centre withoul
the proper knowledge of the authori-
ties. Mr. P. C. Sen did certainly
help in thiz matter. I should like to
know, if that is so, why these things
are not being returned, because it
amounts to pure and simple theft ac-
cording to us. Is it not a fact also
that as the Congress was getting
defeated in constituency after consti-
luency in Wesi Bengal and the results
were coming in, certain other flles
were being burnt in the Writers
Building, and the Congress papers,
papers which support the Congress,
reported the burning of flles as the
new Ministry was coming or the Con-
gress was getting defeated? I should
like to know whether it is not a fact
that this was done at the instance of
1ihe Home Ministry here and alsp at
the instance of Mr. Prafulla Sen.

Here, now we have also sources of
information. Two-way traffic has
opened up now. Therefore, Sir, i

. also shoulqd like to know why the files

had been burnt in Madras and some
Jhad been taken away. Sir, this is
o very, very serious matter. My other
colleagues will ask questions, I think
the Home Minister should clarity this
thing. Mr. Chavan is a very blumt
man in a good sense. But he knows
how to kill by kindness. XKindly he
should tell us, he should give a forth-
right answer, not in the usual Nanda
style.

SHRI Y. B. CHAVAN: 1 will never
hesitate to take the responsibility for
actions and orders that I have passed.
I am fully prepared to take the res-
ponsibility in this matter. We did
ask for those papers; naturally we
had to ask only with the consent and
orders of the Chief Minister of West
Bengal. If the papers were taken
with the Chief Minister's consent, how
can it be unfair? I think ‘theft’ and
many other words of the hon. Member

should undergo some change. Ig it

‘West Bengal Intelligence Bureau and ¢ not go?
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SHRI BHUPESH GUPTA You can-
not change them

SHRI Y B CHAVAN You can
have vour owp view about 1t I am
telling you the fact that we did ask
for certain papers and those papers
wete returned by the orders of the
Chief Minister of West Bengal

SHRI BHUPESH GUPTA
when he knew
SHRI Y B CHAVAN You caty

on with your own interpretation But
I am supposed to give facts here

Just

(Interruptions)

SHRI BHUFESH GUPTA Give me
the da‘e when he passed the orders
There 15 no.hing on record there

SHRI Y B CHAVAN You do not
know, nhat is you~ difficulty because
‘ou do not know that I am telling
you this that the present Chief Mmis-
ey of West Bengal knows that those
papers were returned by the orders
of the Chief Minister

(Interruptions)

SHR] BHUPESH GUPTA I
not the Chies Minister

am

SHRI Y B CHAVAN Yes, that 1s
why I say that you are half-briefed
and you are not properly briefed

SHRI BHUPESH GUPTA. 1 do not
set briefed by the Chief Mmister; 1

get briefed bv my own intelli-
gence
(Interruptions)
SHRI Y B CHAVAN 1 do not

know that he 15 having his own 1n-
telligence against his own party there
Are you having your own intelligence
there?

SHRI BHUPESH GUPTA You are
meanng

SHR] Y B
the

SHRI BHUPESH GUPTA Strange

CHAVAN 1 mean
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B CHAVAN  You sad,
I did not say.

What

SIIRT Y
your own lntelligence

SHRI BHUPESH GUPTA
about your intelligence?

SHRI Y B CHAVAN Now abowt
Madras, we had also iequested the
Madras Government to i1eturn certamn
papers But we have not passed any
orders about burning of any papers,
about which I have no information.
So, I cannot give any information

N TwATaw Y, & oad
ST & g st g g B aEm
T IAT T AV FAT SATET AET ALY v
& w7 v 7feF g oqA
FT 71 ey F arg 3w #7 aT&ww
T & WA § gwg TH fF A
FING G FT T3T R0 W g0
9% A% agr s19q F1 g 7 q¥
TR-AE A1 wid 17 & 7 =g
I FrE ST TG AT RIS Q0T Tl AT
TfF Fe-FHET AR FTAGT 2.7
fafeqa @ 3w ar Tafed wem & win
Tfeasy IMT T F+E AT FTHG FER
ag Ifaa gy awa’ o fF agr FrAT-
FHET T F 7 F GET G fFaq
fF 37 asur &7 FAH qeEr TR
FE AT XA g F) fafaE &
T & ATAE q qIS-TS F a1k § ¢
QoA 712 3w #) fawr oy gafed S
FI TTHIC 7 IT B F7 way o,
T 98 IO7 GCHIT 2 aF g A0
e o fars 7 gwar w@ 7% 5
AT T T4 X |

7o QHo THo THo fﬂ'{ TBT
g
SHRI BHUPESH GUPTA: Dr. Sid-
dhu, do not support the Government
You have not done it
T TrRYATOrAO - Y F ST @rEar
g f5 w7 grae g7 397 2 @ o
7g AFY T@Y & )
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M ATRIT & 993 A frraar gar
#&q 1 33T I § 785 ferfa qre 4
¥ #4f% 37T 52w F 999 ¥ a
AT Y qFT a7 78 o1 7 1f7% gAT
AT § aTFIR A 959 ¥ fearmT agt 47
A AT A &Y IAC F2W A ACFTAET
AIFTT A7T 34T fom wrgat £ N
& gt af, faaw fo dgar qrafae
MEL F AT BT A W GHY T
7 TRED T 958 FT T80 57 g #7
e, 3 weERt A wrAEw g, agT ¥
FITHT FAT (A T9 Y 397 I A
A 3 1 & AET ¥ U39 F qWg FAAT
wizar § forada 3 & sravasar
a8, sA g 7 feel 3 a1 s
&Y var 1§ § £, ag gy
wr fs T¢-50d gt ¥ @F 99
wigAT B w@ar gAR fegw § adi
FAT FIERX M qAqd A1 wiqE
ATRI At 39% faq § @), safay 3
g7 faqr, gafay 741 ws T B gaar
femr

Y A EAT AT @ AT E 99
aifay, I7ar 247 w7 §

qY gy . T/ g q@Ar
HZT§ AIER EUT En ¥ Iy, {5
fra 7rCra A1 F% 71 9 A fgarag
¥, frg ardrg F1 92M A FIHT I
fezrag & 7 33 3 G T faw
ARIE F1 9T I 0T I G BN
fgaraa 71, fea faq wEs a8) 32 A
HTHTT A T § AT &) °1 7 IT RIKAL
H 337 -FI0 F &1, FIT FCA JZ Q@0
54T § WR IIET AT & qv Ay,
A7 HYAT T AT AT A7 AT THC
T T

SHRI Y. B. CHAVAN: 8ir, ] think
1 have given all the facts and I wae
absolutely unambiguous in my state-
ment. Now, it is @ question of put.
ting interpretation.

[ RAJYA SABHA |

|
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SHRI BHUPESH GUPTA: He ask
ed some guestions.

SHRI Y B CHAVAN: Now, M
Rajnaramn has his own interpretation
about it He jis certainly free to have
his own interpretation, I have s@ai
that these papers were asked fom
Those Governments know of whs:
nwnber they were, eic. But I am
not going to disclose what papers they
vere, and we do nof think it neces-
sary in (h: national interest to

5 R an  fee qrle #1

SHRI Y B CHAVAN:
ing to at

I am com-

SHRI BHUPESH GUPTA: Why
national secunity? (Interruptions) 1t
is gafe in the hands of Mr. P. C. Sex
who could be driven out, but it is no:
in the safe hands of the people who
have been elected by an overwhelm-
ing majonty of the West Benga:
electorate? What type of nationa.
security are yYou protecting? Cor-
ruption of the Congress, double talk
of the Congress, perjury, crime, are
all 1nvolved in this.

SHRI VIDYA CHARAN SHUKLA:
Are the rules to be thrown to winde
like this?

SHR1 BHUFESH GUPTA: Why
the Home Munister has thrown them
to winds.

SHRI VIDYA CHARAN SHUKLA®
Sir, if the hon. Minister is not allowedt
to complete his answer and there as
interruption like this, it is not possible
to answer; there should be no inter-
ruptions when we answer; otheiwise,
we will not answer the question . . .

{(Interruptions)

SHRI BHUPESH GUPTA:
queation of facd.

Ity &

SHRI VIDYA CHARAN SHUXL&
If they arp gowng to do like that, go
on making g running commentary like
that .. (Interruptions)
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& UAXTAY  GATT gAGT T
Fox AT Y AT T T

SHRI NIREN GHOSH: You ars be-
coming a national risk.

A LA - wHT, § wed
WEFaT ATEaT § |

SHRI BHUPESH GUPTA: Sir, we

will not disturb, we are in your hands.

MR. CHAIRMAN: Mr. Rajnarain,
have you finished your question?

Al A - 0 AT

SHRI ARJUN ARORA: Sir, on a
point of order. I want to know whe-
ther in the Rules of Procedure sup-
plied to them there is anything new—
and we have not been supplizi
the latest copy~-becauge the Rules
which we have in our possession go to
show that when a supplementary ques-
tion is put, the Minister will reply.
Here what we find is that as soon as
the Minister begins to reply, Mr,
Bhupesh Gupta gets up and even be-
fore Mr., Bhupesh Gupta sits down,
Mr. Rajnarain gets up. Sir, this new
rule . . .

SHR] BHUPESH GUPTA: What
are you talking?

SHRI ARYUN ARORA:
particularly favourable to these
Ministers (Interruptions)

. is
two

HON. MEMBERS: Twoc Members,

SHRI ARJUN ARORA: Yes, two
Members.

SHRI BHUPESH GUPTA: What is
'it? He is confusing Ministers with
" Members. - :

SHRI ARJUN ARORA: 1 have not
filnished my point of order., But I
am not a jack in the box that Mr.
Bhupesh Gupta is. I want to know,
-8ir, why we have not been supplied
with a copy ot these Rules so that we
could know that all Members are
,equal but Mr. Bhupesh Gupta and Mr.
:Rajnarain gre mTore equal?

[ 8 JUNE 1987 )
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HUKA T A 0T F qq waT
fax wxa w2 = 7 e grE AT
F S4ME % W@

MR. CHAIRMAN:
question,

You put your

q ARG . AU IH I8 & fF
41 AT A AT K TF AT FT AFEIL 2
fe wq 7gr TFaRT WE AT F T
a1, 9T AAAT TS FT GIAT & TE
qr A ST WL Fem A WY 1942 F
qAAT § FAGT agaT & ®rEAT F
AT T 97 9% oF wrEd a@ o
ot faqsT 9 TA?Y 7 ST § MgwEs
frar qr gy &1 & X F AT Folt
favafaama & faafagt & O Ai=ws
IATYT 47 I9F IIX F | & g AE
Argar g f Fam e WY o ag o A
TN LT 17 &7 AAFC 2 o HA AT e
A gy i fear war o1 faed o=
fagl v A A /g T w77 F
faQdY gt & qraT § A F A A
37 REAT F1 WYX qgT AT AF |

i qi§o Mo ag o : facga vaq
T FE WL

SHRI ARJUN ARORA: I rige on a
point of order. This question pf Mr.
Rajnarain . .

SHRI BHUPESH GUPTA: He has
not got the latest rules. Under what
rule is he rising?

SHRI ARJUN ARORA: On a point
of order, Sir. This question relating
to 1947 does not arise out of the ques-
tion which has been supplied to us,
printed and circulated, and toc other
Members. "It relates only 1o eome-
thing which happened in West Bengal
and Madras on the eve of the forma-
tion of the non-Congress Governments.
No non-Congress governments were
formed in this country in 1947. So
theé question of Mr. Rajnarain shouid
he ruled out. I does not arise out
of this question.
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MR, CHAIRMAN He refers to a
past history that may not be relevant
but is interesting.

SHRI Y B. CHAVAN: Sir, whal-
ever Shri Rajnarain has said has
absolutely no foundation, no basis.

SHRI NIREN GHOSH: Sir, the hon.
Minister said that he called for cer-
wain papers on grounds of naional
securivy. From tms, do I understand
that these files pertaining to matters
of national securmy were sent by Mr.
Profulla Chandra Sen at the instance
of the Centre, and did ithe Home
Ministry think that they would not
be safe in the hands of the non-Cong-
ress Governments and, therefore, they
called on the erstwhile Chief Minis-
ter to return those files and papers?
Further, Sir, may I know whether
they would be prepared to return
those papers to the State Government
if the latter 'make a request to that
effect? Then, may 1 know, Sir, whe-
ther the Madras files contain asper-
sions on the DMK leaders in the
language agitation that went on in
Madras, and therefore, the Govern-
ment did not think it wise that these
files should fall into the hands of Mr.
Annadurai? May 1 also know that the
files referred to in the case of West
Bengal contain materials about the
Opposition leaders when they were
conducting the food struggle on de-
mands of food and the Government
did not think it wise that these files
should fall in the hands of the new
West Bengal State Government? You
answer these questiong first. I have
another guestion to ask.

SHRI Y B. CHAVAN: The first
thing that the hon. Member asked
me is what was the consideration that
prompted us to ask for these papers.
We certainly dig feel that these papers
would be safer in the hands of the
Government of India, and that is why
we asked for them.

Secondly, Sir, he asked whether the
Centre would return those papers if
the Government asked for them, whe-
ther the Govermment would consider

[ RAJYA SABHA ]

{ thing to imagine.

to Questions 4088
this question. That is amswered in
the reply. They have asked for thqse
papers and we are considering this
matter.

About the Madras Government I
have already replieq that the orders
regarding burning of papers were not
issued by us. I have no personal ih-
formation about that matter.

SHRI NIREN GHOSH: May I know,
Sir, i the Minister is aware that this
behaviour has created suspicion 1n
the people of West Bengal and Madras
that those govermments—though duly
elected, and are in office—are not
trusted by the Centre and whether jt
is also a fact that not only Mr. K. K.
Roy was not thought as a person fit to
uperate as the Home Secretary in West
Bengal, but being ‘their protege or
their stooge, they have brought him
over to Delhi? And may I also know
whether it is a fact that they are
using the Central Intelligence to sha-
dow the West Bengal and  Madras
Ministers and the Opposition parties?
They have' been detailed for this
purpose,

SHRI Y. B. CHAVAN: To say that
the political party leaders or Minis-
ters are followed by the Central In-
telligence is an abeolutely wrong
Thes#® people—I do
not know what has happened to
them—have started suspecting their
own shadows about it.

About ithe other matter, namely,
suspicion in the mind of the people,
1 have no information aboui suspicion
in the minds of the people, but I
know that some people are trying to
create suspicion in the minds of the
people.

SHR]I K. CHANDRASEKHARAN:
May I know, Sir, whether in the case
of the Madrag files also, the order for
transferring those files was made on
the eve of his resignation by the for-
rer Chief Minister of Madras? 1
would also like to know whether any
files of this nature have been removed
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under orders of the previous Govern- |
State Goverrment '

ment from the
offices of Kerala. I would also like to
know, Sir, whether it was the decision
or the opinion of the Government of
India that in terms of national secu-
rity the files which remained with the
State Government should no longer
remain with the State Government
because the political complexion of
those governments was bound to
change.

SHRI Y. B. CHAVAN: Ag I have
said regarding Madras, about burn-
ing of papers personally we have not
issued any such orders. 1 can teil
you about one of the orders that we
passed. We have been in correspond-
ence with them. We can certainly
take responsibility for it. About
burning of papers, no order was issu-
ed by us. I have no personal infor-
mation. Whether these were burnt
actually, or whether they were burnt
on the orders of the ex-Chief Minis-
ter of Madras I have no personal in-
formation.

SHRI N. R. MUNISWAMY: May I
know, Sir, if this question about burn-
ing of documents and files by the for-
mer Chief Minister of Madras has
been tabled with any ulterior motive?
I would like, Sir, the hon. Minijster
certainly to make an enguiry whether
it is a fact that these files have been
burnt. And if there was no burning
at all of these files, I would request
that the questioner should be certain-
ly reprimanded for having misled the
House.

SHRI Y. B. CHAVAN: It is not for
me to make enquiries, but it is entire-
ly a madter for the Madras Govern-
r nt.

it grae Yag werd: gi 97 W
FIAET A=A AR A T
I5xq & | T xg fAgew g fe -
A7 R FATIT F T2 AR AT 78 241 T
FAY & &Y %41 4 WESA WA FT1HA
H T WY TR W A g, A7 FAw 7y
T HIES AATE TE 7
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SHRI Y. B. CHAVAN: I want notice.

SHRI D. L. SEN GUPTA: May 1
know, Sir, if it is not a fact that both
the Centre and the States are responsi-
ble for national security? Is it the
opinion of the Minister here that the
Wesl Bengal Government, as it is
xoday, is a danger to national secyrity
and that is why the files were ordered
to be in the custody of the Central
Government? That is the first ques-
tion,

Secondly, my information is that
the West Bengal Government has al-
ready asked for the files which were
sent to the Centre under orders of
the ex-Chief Minister, Mr. Profulla
Chandra Sen. May I know, Sir, if
they have taken any decision regard-
ing sending them back to the West
Bengal authorities?

SHRI Y. B. CHAVAN: The hon.
Member is asking for an opinion. I
thought he was asking for informa-
tion. I can only say that I want to
give co-operation and take co-opera-
tion.

SHRI D. L. SEN GUPTA: What
aboul the second part of the question?
That i a specific question, whether
the West Bengal have asked for these
files and what decision has the
Government taken in this respect?

SHRI Y. B. CHAVAN: 1 have
answered that.

SHRI D. L. SEN GUPTA: What is
the answer? Please repeat.

SHRI Y. B. CIAVAN: 1
repeat.

SHRI D. L. SEN GUPTA: Won't
repeat? Thank you.

SHRI TRILOKI SINGH: Sir, it
: ppears that these files were with the
State Goverrment of Bengal. May
I know what were the reasons for
the hon. Minister to believe that the
retention of some files with the newly
formed Government of Bengal form-
ed as a result of elections held in a
democratic 'manner, would endanger
national security?

won't
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SHRI ¥. B. CHAVAN: 1 eannot
g ve reasons why 1 felt that.

(Shri Bhupesh Gupta stood up)

MR. CHAIRMAN: I have already
gven you a chance to take much time
in putting questions  Therefore, you
kindly excuse me . . .

(Interruption)

SHRI BABUBHAI M. CHINAL:
My, Chairman, how many  supple-
mentaries a Member can ask should
be decided. We have taken nearly
half-an-hour on this question. I know
ihe importance of ihe question, but
that does not mean that the questions
of others need not be taken up.

MR. CHATIRMAN:
you.

SHR] BHUPESH GUPTA: 1 galso
appreciate the sentiment, but the fact
remains that we are the most aggriev-
ed party.

MR. CHAIRMAN:
enough indulgence.

SHRI BHUPESH GUPTA: Sir, 1
would submit that 1 want to say
something later on on the constitu-
tional and legal issuyes. You kindly
allot me a half-an-hour discussion.

MR. CHAIRMAN: No.

SHRI BHUPESH GUPTA.:
not?

I agree with

I have shown

Why

(Interruption)

MR. CHAIRMAN: Next guestion.

R.M.S. OrFIicE, SOUTHERN REGION

*380. SHRI P. K, KUMARAN:,
SHRI YELLA REDDY:

Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) when the regional office,
Southern Region R.M.S. was set up;
angd

«The question was actually asked
on the floor of the House by Shri
P K. Kumaran.

[ RAJYA SABHA }
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(b) whether Government propose
to abolish this office?

THE MINISTER OF STATE 'IN
THE DEPARTMENTS OF PARLIA.-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRT 1 K
GUJRAL): (a)y On 15th April, 1961.

{b) No decision hag so far been
taken in this regard. This matter is
linked up with the general question
of reorganisation of the R.M.S. Re-
gionalisation Scheme which will be
considered by the P & T Board very
shortly.

SHRI P. K. KUMARAN: May I
know what the functions of this re-
gional office in Madras are ang whe-
ther they haie received complaints
from different circles that this re-
gional office is not in a position to
function properly and also whether
there are complaints that they are
nct in a position to supply adequate
mail vans for the functioning of diffe-
rent sections in different circles?

SHR1 I. K. GUJRAL: The hon
Member is right that we have re-
ceived complaints about the non-
effectve functioning of thig type of
set-up. That is why there is a view
now being taken that we might re-
consider the entire scheme So far
ag *the functions of the regional office
are concerned, there is a long list of
functions that the regional directorate
is supposed to perform including
issue of due mail, sorting, lists and
memos etc. It is a long list and if
the hon Member wants, I can
supply a copy.

SHRI P, K. KUMARAN: May I
know what the difficulty ig in giving
the functiong of this office to the
different circles so that the entire
work of the RM.S. in a particular
circle is entrusted to the PM.G. pof
that circle instead of distributing it te
ithe regional offices?



